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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 27" September, 2023.

L. A. Bill No. 45 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH GOODS AND
SERVICES TAX ACT, 2017.

Be it enacted by the legislature of the State of Andhra Pradesh in
the Seventy - fourth Year of Republic of India as follows, -

s (1) This Acl may be called the Andhra Pradesh Goods and Services Short Title and
commencament.
Tax (Second Amendment) Act, 2023.

(2) It shall come into force on such date as the Andhra Pradesh
Government may, by notification in the Official Gazette, appoint:

Provided that different dates may be appointed for different provisions  , ...

of this Act and any reference in any such provision to the ©fsection2
Act No. 18 of

commencement of this Act shall be construed as a reference to the 2017

coming into force of that provision.

2. in the Andhra Pradesh Goods and Services Tax Act, 2017 (hereinafter
referred to as the principal Act),in section 2,—

1128 (1]
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(@) after clause 80, the following clauses shall be inserted,
namely.—

'(80A) "online gaming” means offering of a game on the internet
or an electronic network and includes online money gaming;

(80B) "online money gaming” means online gaming in which
players pay or deposit money or money's worth, including virtual digital
assets, in the expectation of winning money or money’s worth,
including virtual digital assets, in any event including game, scheme,
competition or any other activity or process, whether or not its cutcome
or performance is based on skill, chance or both and whether the
same is permissible or otherwise under any other law for the time

being in force;'.

(b)  after clause (102). the following clause shall be inserted.

namely.—

‘(102A) “specified actionable claim” means the actionable
claim involved in or by way of—

(i) betting,;
(it) casinos;
(iii) gambling,

(iv) horse racing;
(V) lottery; or

(vi) online money gaming'.

(c) inclause (105), the following proviso shall be inserted at the
end, namely:

“Provided that a person who organises or arranges, directly or
indirectly, supply of specified actionable claims, including a person
who owns, operates or manages digital or electronic platform for such
supply, shaii be deemed o be a suppiier of such actionabie ciaims,
whether such actionable claims are supplied by him or through him

and whether consideration in money or money's worth, including virtual
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digital assets, for supply of such actionable claims is paid or
conveyed to him or ‘through him or placed at his disposal in any
manner, and all the provisions of this Act shall apply to such supplier
of specified actionable claims, as if he is the supplier liable to pay

the tax in relation to the supply of such actionable claims.”

(dy after clause (117), the following clause shall be inserted,
namely:-

‘(117A) “virtual digital asset” shall have the same meaning as
assigned to it in clause (47A) of section 2 of the Income-tax Act,

1961;’.
3. In the Principal Act, in section 24 —
Central Act No.
(a) in clause (xi), the word “and” occurring at the end, shall be omitted; 43 of 1961,
Amendment of
{b) after clause (xi), the following clause shall be inserted, namely'— section 24.
“(xia) every person supplying online money gaming from a
place outside India to a person in India; and”.

4. In the principal Act, in Schedule lll, in paragraph 6, for the words  smendment of
“lottery, betting and gambling” the words “specified actionable et
claims” shall be substituted.

5. The amendments made under this Act shall be without prejudice {o Transitory

provicion.

provisions of any other law for the time being in force, providing for
prohibiting, restricting or regulating betting, casino, gambling, horse
racing, lottery or online gaming.
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STATEMENT OF OBJECTS AND REASONS

The Goods and Services Tax Council (GST Council) in its 50th
and 51st meetings considered representation from various associations
on the issues regarding taxability of Casinos, Horse Racing and Online
Gaming and recommended to make certain amendments in the Central
Goods and Services Tax Act, 2017 (Act No. 12 of 2017) to provide clarity

regarding taxability of Casinos, Horse Racing and Cnline Gaming.

In order to maintain uniformity in the implementation of the Act,
necessary amendments need to be carried out in the Andhra Pradesh
Goods and Services Tax Act, 2017 (Act No. 16 of 2017), which provides
for levy and collection of Taxes on Intra State supply of Goods and Services
by the State Government. The levy of tax under this act does not conflict
the interest of prohibition of the activities referred to in The Andhra
Pradesh of Gaming Act 1974 (Act 27 of 1974) as the same is governed

by transitory provision in the proposed amendment.

The proposed the Andhra Pradesh Goods and Services Tax

(Second Amendment) Bill, 2023, inter alia, provides to—

(i) define the expressions “online gaming”, “online money

gaming”, "specified actionable claim” and "virtual digital asset”;

(i) insert a proviso in the definition of “supplier” to provide
clarity regarding “supplier” in case of supply of “specified actionable

claim”;

(iii)  substitute “specified actionable claim” in paragraph 6 of
Schedule Il of the Act, for the present entries “lottery, betting and
gambling”, so as to provide clarity regarding taxability of actionable claims

involved in or by way of casinos, horse racing and online gaming: and
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(iv) insert a new clause in section 24 of the Act, to provide for
mandatory registration of the person for supplying online money gaming,

from a place outside India to a person in India.

The Bill seek to achieve the above objectives.

BUGGANA RAJENDRANATH,
Minister for Finance & Planning,
Commercial Taxes. Skill Development &
Training and Legisiative Affairs.
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FINANCIAL MEMORANDUM

The proposed Andhra Pradesh Goods and Services Tax (Second
Amendment) Bill, 2023 amends the provisions of Sections 2, 24 and
Schedule lll. These changes provide clarity regarding taxability of Casinos,
Horse Racing and Online Gaming. It does not change the rates of G31,
and alsc does not involve any recurring or non-recurring expenditure from

the consolidated fund of the State.

BUGGANA RAJENDRANATH,
Minister for Finance & Planning,
Commercial Taxes, Skifl Development &
Training and Legislative Affairs.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue
notification in respect of the matters specified therein and generally to carry
outthe purposes of the Act.

As such the notification issued, which is intended to cover matters
mostly of procedural in nature is to be laid on the table of the both Houses
of the State Legislature and will be subject to any modifications made by
the Legislature.

The above provisions of the Bill regarding delegated legisiation
are thus of normal type and mainly intended to cover matters of procedure.

BUGGANA RAJENDRANATH,
Minister for Finance & Planning,
Commercial Taxes, Skill Development &
Traimng and Legislative Affairs.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Goods and Services Tax (Second Amendment)
Bill, 2023, after it is passed by the Legislature of the State may be submitted

to the Governor for his assent under article 200 of the Constitution of India.

BUGGANA RAJENDRANATH,
Minister for Finance & Planning,

Commercial Taxes, Skill Development

;;;;;;

& Training and Legislative Affairs.

Dr. PP.K. RAMACHARYULU,
Secretary General to State Legislature.
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